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UPON hearing counsel the Court nade the foll ow ng

ORDER
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M. L. N Rao, |earned senior counsel resuned
his arguments at 10.35 a.m and concluded at 12.25 p.m
Thereafter M. S. Murlidhar, |earned counsel made
replied subm ssions for ten mnutes. Thereafter M. K
Venugopal , learned counsel nade his replied subm ssion
till 12.55 p.m Hearing concluded. The Court reserved
its judgnent.
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